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* Arrears of Excise Duly’

6510. SHRI BHUVARAHAN : Will 
the Minister of FINANCE be pleased to 
state :

(a) the amount of Excise Duty arrears 
pending for recovery in rcspect of each 
State for the last 2 years.

(b) the number of such cases pending 
for more than 2 years ; and

(c) the steps being taken to realise the 
arrears ?

THE MINISTER OF STATE IN THE 
MINISTJRY OF FINANCE {SHRI K. R. 
GANESH) : (a) to (c) : The information ii 
being collected and will be laid on the table 
of the House*

Arrears of Customs Doty

6511. SHRI BHUVARAHAN : Will the 
Minister of FINANCE be pleased to state :

(a) the amount of arrears of Customs 
Duty pending for recovery with each Direc
torate for the lift two years ;

(b) the number of such ones which 
are pending for more than two years ; and

(c) the steps being taken to coUcct the 
arrears ?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
OANESH): (a) and (b ) : A statement show
ing ihe number of cases and amount of 
arrears of customs duly pending recovtfry 
with each Custom House/Collectorate for 
more than two years is attached.

(c) The following steps are being 
taken to recover the arrears :

(i) Any money owing to a person by 
the Customs Department is deduc
ted for adjustment of the outsand- 
ing demand against that person.

(ii) Detention and sale of goods under 
the control of the Customs Depart
ment is resorted to if the owner 
fails to pay the duty.

(Hi) i f  the amount due is not recovered 
in the manner indicated against (i) 
& (ii) above, certificates specifying 
the amounts due from the person 
concerned are sent to the Collector 
of the district in which the party 
owns any property or resides o t 
carries on business and the said 
Collector, on receipt of such certifi
cates, proceeds to recover the speci
fied amount as if it were an arrear 
of land revenue.

As a result of the steps taken the arrears 
pending otherwise than in Courts are Rs, 7,3 
lakhs only.

Statement

Name of the Custom Amount pending Amount pending Total amount
Housc/Coliectoratc realisation in realisation pending

cases which are otherwise
pending in 
Courts

N o.of 
cases

Amount
(Rs.)

No. of 
cases

Amount
(Rs.)

No. of 
cases

Amount
(Ra.)

1. 2, 3. 4. 5. t>.

Custom House

Bombay 1 1,40,558.75 16 16,075.99 17 1,56,634.74

Calcutta 20 1,65,048.00 51 3,13,110.00 71 4,78,158.00

Madras 14 82,655.84 10 41,177.59 24 1,23,833.43

Cochin 10 11,722.85 2 14,521.31 12 26,244.16

Goa 23 24,42,859.30 1 213.52 24 24,43,072.82

Colfectorate

Delhi — 96 1,61,558.88 96 1,61,558.88

Chandigarh — — 6 81,939.95 6 81,939.95

West Bengal 2 2,92,818.75 3 3,701.27 5 2,96,520.02

Madurai — — 71 1,01,172.89 71 1,01,172.89

Ahmed&bad i 61,669.75 — 1 61,669.75

Patna — 3 125.00 3 125.00

TOTAL 71 31,97,333.24 259 7,33,596 40 330 39*30,929.64




